
 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal District and Sessions Judge.    

 
Friday the 27th  day of March, 2020.

      Crl.M.P. No. 1355/2020

Kanthaiah@Kannan,  S/o. Chellathurai : Petitioner 

  /Vs./

Sub Inspector of Police, 

Kollamcode Police Station, 

Crime No. 44/2020 of Kollamcode Police Station, 

Rep. by P.P. Nagercoil. : Respondent

This  petition is filed by the petitioner/accused,   u/s  439 Cr.P.C.,  praying to

grant bail. 

    ORDER

It is stated in the petition that on 27.2.2020 at about 6.30 a.m. the respondent

police conducted a vehicle check up at Oorambu, the vehicle bearing Registration

No.TN92  3507  Ashok  Leyland  Tipper  Lorry  was  stopped  and  the  vehicle  was

transporting stone without valid permit.   The driver was arrested, vehicle and the

stone were seized on the very same day and the petitioner was remanded to judicial

custody.  The petitioner has not committed any offence as alleged.  The petitioner

filed bail application before the Judicial Magistrate No.II, Kuzhithurai on 6.3.2020 in

Crl.M.P.No.685/2020,  the  said  application  has  dismissed.   The  petitioner  has  no

previous antecedent and he is ready to produce solvent sureties.  Hence the petition

may be allowed. 



The respondent police filed the written objection and in the written objection it

is stated that during the vehicle check up they found that the Lorry No.TN 92 3507

carrying stone  worth  about  Rs.20000/-  without  any  permit  from the  Government

Department.   It  is  found that  the said stones were illegally taken from the South

Karasery,  Srivaigundam,  Tuticorin  District  quarry.   If  the  petitioner/accused  is

released on bail, he will commit the similar office.  Hence the bail  application is

apposed.

The averments in the petition and the written objection are carefully considered

by this court.   The petitioner was arrested on 27.2.2020 and he is in judicial custody

for  28  days.   Considering  the  nature  of  the  offence  alleged  committed  by  the

petitioner  accused and also  considering the  facts  that  the  petitioner  is  in  judicial

custody for 28 days, this court is inclined to grant bail to the petitioner. 

In  the  result,  the  petitioner  is  allowed  and  the  petitioner  is  directed  to  be

released on execution of own bond for a sum of Rs. 10,000/- with two sureties each

for a likesum to the satisfaction of Judicial Magistrate No.II, Kuzhithurai.

Pronounced by me in open court this the  27th  day of March, 2020.

                Sd/- S. Arulmurugan
              Principal Sessions Judge. 

To
The  Judicial Magistrate No.II, Kuzhithurai.
The Sub Inspector of Police, Kollemcode Police Station.
The Superintendent, District Jail, Nagercoil.
The counsel for the petitioner.

 

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal District and Sessions Judge.    

 
Friday the 27th  day of March, 2020.

      Crl.M.P. No. 1358/2020

1. Vijayan S/o Enose(A3)

2. Sakthalegan S/o Wilson (A4) : Petitioners 

  /Vs./

Sub Inspector of Police, 

Kollamcode Police Station, 

Crime No. 52/2020 of Kollamcode Police Station, 

Rep. by P.P. Nagercoil. : Respondent

This  petition is filed by the petitioner/accused,   u/s  439 Cr.P.C.,  praying to

grant bail. 

    ORDER

It is stated in the petition that the allegations narrated in the FIR are false,

fabricated.  The petitioners are innocent and they are falsely implicated in the case.

The petitioners has not indulged in or is not associated in any of the acts as alleged in

the complaint.  This FIR is filed u/s 379 IPC but the complaint does not make any

averments relating to the elements of theft.  The petitioners were not arrested in the

date and place as alleged.  The accused have never driven the alleged vehicles.  These

petitioner  is  in  no  way  connected  to  the  alleged  vehicle  or  the  offence.   The

petitioners have not  committed any offence as alleged.   The petitioners  filed bail

application  before  the  Judicial  Magistrate  No.II,  Kuzhithurai  on  19.3.2020  in



Crl.M.P.No.975/2020,  the  said  application  has  dismissed.   The  petitioners  were

arrested on 14.3.2020 and are in judicial custody since 15.3.2020.  The petitioners

have no previous antecedent and they ready to produce solvent sureties.  Hence the

petition may be allowed. 

The respondent police filed the written objection and in the written objection it

is  stated  that  during  the  vehicle  check  up  they  found  that  the  Tempo

Nos.TN74AP0912, TN 72AX 5298, TN74 AV 2032, TN74AP5262 and TN75P 1338

JCB were carrying sand without any permit from the Government Department.  It is

found that  the accused were theft  the said sand and illegally transporting.   If  the

petitioner/accused are released on bail, they will commit the similar office.  Hence

the bail application is apposed.

The averments in the petition and the written objection are carefully considered

by this  court.    The  petitioners  were  arrested  on 14.3.2020 and he  is  in  judicial

custody for 13 days.  Considering the nature of the offence alleged committed by the

petitioners/accused and also considering the facts  that  the petitioner is  in judicial

custody for 13 days, this court is inclined to grant bail to the petitioner. 

In  the  result,  the  petitioner  is  allowed  and  the  petitioner  is  directed  to  be

released on execution of own bond for a sum of Rs. 10,000/- with two sureties each

for a likesum to the satisfaction of Judicial Magistrate No.II, Kuzhithurai.

Pronounced by me in open court this the  27th  day of March, 2020.

                Sd/- S. Arulmurugan
              Principal Sessions Judge. 

To
The  Judicial Magistrate No.II, Kuzhithurai.



The Sub Inspector of Police, Kollemcode Police Station.
The Superintendent, District Jail, Nagercoil.
The counsel for the petitioner.

 

 



           In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge.   

Friday the 27th day of March, 2020.

     Crl.M.P. No. 1359/2020

Rajakumar, S/o Vijayakumar  (A2) : Petitioner

        /Vs./

Inspector of Police, 

Thuckalay  Police Station, 

Crime No.  68/2020 of Thuckalay  Police Station, 

Rep. by P.P. Nagercoil. : Respondent

This  petition  is  filed  by  Advocate  Thiru  T.Jeyachandran,  u/s  439  Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

The petitioner has been charged by the police for the offence punishable under

Section 294(b),323,506(1)IPC and then altered into u/s 294(b),323,304,506(1)IPC. 

The  case  of  the  prosecution  that  the  complainant's  mother  Sornam  was

admitted in the Government Hospital, Thuckalay on 8.2.2020 and taking treatment as

inpatient, the complainant was taking care of her mother in the hospital.  On 9.2.2020

at about 8.30 p.m. her husband Maria Suresh came to the hospital to see her mother.

At that time Security Guard in the Ward of Hospital and one another person used

filthy words on her husband and asked him about the work you have here.  Then  she



said that he came to see her mother and after seeing her he go away.  Not taking care

of  her  words,  security  Guard  kicked  on  the  abdomen  of  her  husband  and  an

associated person assaulted by hand on the face of her husband and threatened him at

dare consequences and then pushed him out of Gate.  Due to the pain sustained by

him on abdomen he was taken to Government Hospital, Thuckalay and refered to the

Asaripallam  Government  Medical  College  Hospital  for  further  treatment  and

undergone  on  operation.   Unfortunately  her  husband  Maria  Suresh  died  in  the

hospital during the course of treatment on 13.2.2020.  Then the case has altered for

the offences u/s 294(b),323,304,506(1)IPC.  The petitioner was arrested on 14.2.2020

and implicated as second accused.  The petitioner is innocent and has no connection

with the alleged offences.  This petitioner was taking care of his son Harson in the

Government Hospital, Thuckalay.  The complainant's husband Maria Suresh might

have problems in the stomach and other  parts  of  the body due to  uncontrolab le

intoxication habit and the treatment ends failure.  This petitioner has no intention or

any motive to cause any injury on any party of the body of deceased.    The petitioner

has no previous antecedent and he is ready to produce solvent sureties.  Hence the

petition may be allowed. 

The respondent police filed the written objection and in the written objection it

is stated that on 9.2.2020 at about 8.30 p.m. the complainant's husband Maria Suresh

came to the hospital to see her mother.  At that time Security Guard in the Ward of

Hospital and one another person used filthy words on her husband and asked him

about the work you have here.  Then  she said that he came to see her mother and

after seeing her he go away.  Not taking care of her words, security Guard kicked on



the abdomen of her husband and an associated person assaulted by hand on the face

of her husband and threatened him at dare consequences and then pushed him out of

Gate.  Due to the pain sustained by him on abdomen he was taken to Government

Hospital,  Thuckalay  and refered to  the Asaripallam Government  Medical  College

Hospital for further treatment and undergone on operation and during the course of

treatment  on  13.2.2020.   Then  the  case  has  altered  for  the  offences  u/s

294(b),323,304,506(1)IPC.    If  the  petitioner/accused  is  released  on bail,  he  will

commit the similar office.  Hence the bail application is apposed.

The averments in the petition and the written objection are carefully considered

by this court.  Considering the objection raised by the respondent and other facts and

circumstances of the case, this court is not inclined to grant  bail to the petitioner.

    In the result, this petition is dismissed.  

Dictated  to the Steno-typist and pronounced by me in open court this the  27th

day of  March, 2020.

Sd/-

     Principal Sessions Judge. 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal District and Sessions Judge.    

 
Friday the 27th  day of March, 2020.

      Crl.M.P. No. 1361/2020

Prasad S/o Kanakaraj : Petitioner 

  /Vs./

Sub Inspector of Police, 

Asaripallam Police Station, 

Crime No. 30/2020 of Asaripallam Police Station, 

Rep. by P.P. Nagercoil. : Respondent

This  petition is filed by the petitioner/accused,   u/s  439 Cr.P.C.,  praying to

grant bail. 

    ORDER

It is stated in the petition that the respondent police registered false case against

the petitioner u/s 294(b),353 IPC and 4 of TNPHW Act 2002 and 3 of TNMSP &

MSI Act 2008.  The case of the prosecution is that on 19.3.2020 at about 12 p.m.

while  the  defacto  complainant,  the  doctor  of  Govt.  Medical  College  Hospital  at

Asaripallam was on duty, the accused trespassed into the hospital delivery ward and

used filthy words against the defacto complainant  and restrained him from doing his

duty.     Actually  the  petitioner's  wife  was  admitted  in  the  delivery  ward  of

Asaripallam Govt.  Medical  College  Hospital.   After  delivery,  the  doctor  without

consent  of  his  wife  and her  husband i.e.  petitioner  fixed a  temporary  instrument

which  prevent  further  pregnancy.   The  petitioner  politely  asked  the  same  to  the



doctor.  He scolded the petitioner by using filthy words.  Inorder to escape from the

clutches of law, lodged false complaint against the petitioner.   The petitioner was

arrested  and  remanded  into  judicial  custody  on  20.3.2020.   The  petitioner  is  an

innocent.  The petitioner has no previous antecedent and he ready to produce solvent

sureties.  Hence the petition may be allowed. 

The respondent police filed the written objection and in the written objection it

is stated that on 19.3.2020 at about 12 p.m. while the defacto complainant, the doctor

of  Govt.  Medical  College  Hospital  at  Asaripallam  was  on  duty,  the  accused

trespassed into the hospital delivery ward and used filthy words against the defacto

complainant  and restrained him from doing his duty.   If the petitioner/accused is

released on bail, he will absconding.  Hence the bail application is apposed.

The averments in the petition and the written objection are carefully considered

by this court.   The petitioner  was arrested on 20.3.2020 and he is in judicial custody

for  7  days.   Considering  the  nature  of  the  offence  alleged  committed  by  the

petitioners/accused and also considering the facts  that  the petitioner is  in judicial

custody for 7 days, this court is inclined to grant bail to the petitioner. 

In  the  result,  the  petitioner  is  allowed  and  the  petitioner  is  directed  to  be

released on execution of own bond for a sum of Rs. 10,000/- with two sureties each

for a likesum to the satisfaction of  Addl.Mahila Court, Nagercoil.

Pronounced by me in open court this the  27th  day of March, 2020.

                Sd/- S. Arulmurugan
              Principal Sessions Judge. 



To
The  Judicial Magistrate No.II, Kuzhithurai.
The Sub Inspector of Police, Kollemcode Police Station.
The Superintendent, District Jail, Nagercoil.
The counsel for the petitioner.

 

 


